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gave a party on their National Day. Mr.
Hidayatullah was also there. I was there.

SHRI R, VENKATARAMAN: Mr. Vice-
Chairman, Bhupesh Dada has been more to
the five-star hotels than I have been.

SHRI BHUPESH GUPTA: That I don't
know. You may say that.

SHRI R. VENKATARAMAN: Sir, I thank
the hon. Members for the very warm support
that they have given, and I request the hon.
House to adopt this motion.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE): The
question is:

"That the Bill to impose a special tax on
gross receipts of certain hotels as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE  VICE-CHAIRMAN  (SHRI
BISHAMBHAR NATH PANDE):
Now, we shall take up clause by

clause consideration of the Bill. There
are no amendments.

Clause 2 to 37 were added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI R. VENKATARAMAN: Sir, I beg
to move:

"That the Bill be returned."”

The question was "put atid the motion was
adopted.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE); We will
now go to the next Bill.
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THE ARCHITECTS (AMENDMENT)
BILL, 1980

THE MINISTER OF EDUCATION AND
SOCIAL WELFARE (SHRI S. B.
CHAVAN): Sir, I beg to move:

"That the Bill to amend the Architects
Act, 1972, be taken into consideration."

Sir, this is a very formal type of Bill
wherein  the recommendations of the
Subordinate Legislation Committee to put in
the substantive Act the powers delegated are
given effect to. And under this, section 45 is
proposed to be amended to incorporate the
recommendations  of the  Subordinate
Legislation Committee. I don't think that there
is much scope in this, and merely the
recommendations  of the  Subordinate
Legislation Committee are being incorporated
in this Bill. So, I do not propose to add
anything more. The Statement of Objects and
Reasons is absolutely clear on this issue. I
request the hon. House to take this Bill into
consideration.

The question was proposed.

SHRI S. W. DHABE (Maharashtra) | Mr.
Vice-Chairman, Sir, this is a for' mal Bill for
implementing the recommendations of the
Subordinate Legislation Committee.

Sir, I fail to understand why sd much time
of the House has been taken for this sort of
legislation. This is the third Bill that we are
considering for only this clause. The first was
the Mica Mines Labour Welfare Fund Bill.
Yesterday we were considering the Territorial
Army (Amendment) Bill. And today, we are
considering this Architects (Amendment) Bill,
Sir, all these could nave been done in one
consolidated form, giving only the list of Acts
where this clause is to be added. The clause is
identical; there is . no difference except the
words, 'rules and regulations'. All  this
should have been
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instead of people discussing them everyday.
But, Sir, one advantage now is that we can
discuss some of the points relating to the Act
which we are considering.

Sir, I will take this oRportunitj 1 -
make a few suggestions on this Act
or 1972. Si) chitects only pre-
pare plans and designs and they not carry out
the actual  building construction work. That
is the job of engineers, but this Act covers
only the architects and actual engineering and
other things are not the subject matter of this
Act. In fact, civil engineers are
responsible for construction work.  Even for
that purpose the architects are required and
that has been an important matter nowadays.
When we discussed the Asian Games, event the

design of the stadiu, was itself a matter of

controversy. I'will bring to the notice of the
hon. Minister one or two provisions of this Act
which require reconsideration, such as
clause 25. Clause 25(b) provides that even if a
person does mnot hold a recognised
qualification but, being a citizen of India,
has been engaged in practice as an
architect for a period of not less than five
years, he shall have his name entered into the
register along with those who have got
recognised qualifications. But suppose any
such person is found to be incompetent who
cannot do the job, because he is only enrolled
and 'he does not hold any qualifieaU but has
worked for five years without qualifications,
how to deal with him? Section 30 of the Act
provides that when on receipt of a complaint
made to it, the Council is of the opinion
that any architect has been guilty of professional
misconduct which, if proved, will render
him unfit to practise as an architect, the Council
may hold an inquiry in such manner as may
be prescribed. It does not provide that if the
man js found incompetent or cannot do the job,
he can be removed from the  Register of
Architects. Therefore, clauses 25 and
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be seriously considered whether incompetent
and inefficient people can be kept on the
Register. Section 22 defines professional
conduct in clause (2) thus: Regulations made
by the Council under sub-section (1) may
ify which vioiations thereof shall constitute in
famous conduct in any professional respect, that
is to  say, professional  misconduct, and
such provision shall have effect notwith-
standing anything contained in  any law for the
time being in force.

One mote thing that I want to say
at this stage is that it is an urban
oriented Act. With the re-introduc
tion of 20-point programme and having
a large number of housing schemes
in the rural areas, ii proper designs
are not made the houses will become
slui , it is very essen-
tial that the houses in rural areas
are designed from the architectural
point of view. Today's architects are
so costly that it is not possible for a
poor man or a rural man or a villager
to engage their services. Therefore,
I would suggest that some machinery
should be found out either by having

a panel of architects or some such
thing, whose services can be utilised
on ; of small fees, which will

be useful for the middle-class and poor
people. With these suggestions, Sir, I support
the Bill.
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SHRI S. B. CHAVAN: Sir, I am
thankful to the hem. Members Eo
good suggestions on the

"' which is the consideration

of the House. But I would like to keep myself
limited to the purpose of the Bill which has
been placed Dbefore this House for
consideration. This is a very simple Bill. My
hon. friend, Mr. Dhabe, enquired from me as
to why is it that a consolidated Bill is not
being brought forward before this House. He
was asking, instead of our discussing one Bill
every day on the same subject having simi-
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t lar kinds of provisions, why should we not go
in for a consolidated Bill, where-in, all the
Acts in which similar hinds of amendments
are proposed, could be brought together. If
that be the position, I do not think there would
have been this amount of scope for discussion
which we find today on this Bill. In regard to
this

. Bill, the purpose was, very limited, but hon.
Members had occasion to say so many things
due to which, the Government was
enlightened on some points and certainly,
those points have been noted down. Certainly,
this is a matter also to be considered and
whether any legal difficulties' are being
presented or not, it will be too early for me to
say. At this stage, I do not prctpose to say
anything more because, three hon. Members
who spoke on this Bill, all the three of them,
have supported the provisions of this Bill.
Besides, they had some problems to mention.
These have been clearly stated and they have
been noted down by me. It will definitely
receive due consideration at the hands of the
Government. With this, I commend this Bill
for the consideration of the House.

THE VICE-CHAIRMAN  (SHRI

GMGIPND—Lino—1383 RS—11-3-81
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BISHAMBHAR NATH PANDE): The
question is:

"That the Bill to amend the Architects
Act, 1972, be taken tnto consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE) : Now, we
shall take up clause-by-clause consideration
of the Bill.

Clause 2 was added to the Bill. ..

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. B. CHAVAN: Sir, I move:
"That the Bill be passed."

The question was put and the motion was
adopted,

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE). The
House stands adjourned till 11 A. M.
tomorrow. ¢

The House adjourned at six
minutes past five of the clock, till
eleven of the clock on Thursday,
the 4th December, 1980.



